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THE MINISTER OF WORKS AND (e) In the cage filed by Shri N. L ... 
HOUSING (SHRI P. C. SETHI): (a) Jain, the fee has not been deposited. 
The dates on which the arbitration And in other two cases the stage for 
cases were filed are as under;- depositing thee fee has not arisen so, 

far. 
Parties Date of filing 

(i) Shri Swaran 
Singh and o.hcrs 28-4--79 

(ii) Shri N.L. Jain 14-6-79 

(iii) Shri S. K. Duggal The arbitration case 
filed by the party 
was dismissed on 
15-10-79, but the 
party has filed 
an applica-
tion on 15-11-79 
for rc-opcning of 
the case. 

--------_._ ----
(b) (i) In the case of Swaran Singh 

& others the notice was issued on 
28-4-78 for hearing on 14-5-79" Coples 
of arbitration case filed were supplied 
to the parties on 14_5_79 and ::tddi-
tional copies on 6-6-79. 

(H) In the case of Shrl N. L. Jain, 
a notIce was sent On 22-6-79 for hear-
ing and supply of copy of application 
fOr arbitration on 19-7-79. Th-c re-
pTesen tatiVte Of the society did not 
appeal" and the dec'ision was given 
Ex-parte. As such the copy of the 
arbitration application could not be 
supplied to the Defendant Society. 

(iii) In the case of Shri Duggal, 
the F' egistrar has intimated that 
notice in response to the application 
for re-opening of the case was issued 
on 7-2-80. COpy Of application has 
not been supplied to the Defendants. 

(c) & (d). (i) In the case of Shri 
Swaran Singh and others, the finding 
under Rule 88(4) have not been re-
corded so far; 

(ii) In the case of Shri N. L. Jain 
the findings U /R 88 (4) were recorded 
Ex-parte on 19 .. 7-791 admitting the 
dispute. 

('iii) The earlier case filed by Shri 
Duggal was dismissed. No findings 
have been. given by the Registrar on 
the application for re-opening of the 
case. 

(f) Question does not arise. 

Lifting Of Sup,r from Mills In 
Eastern U.P. by F.e.l. 

4933. SHRI SUDHIR KUMAR' 
GmI: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the number of the sugar Dlills 
in the country and the quantity of 
their production month-wise in the 
current year; 

(b) whether it is a fact that the 
F.e.!. had not lifted the April quota 
Of this year till 25th .June, 1980 from 
some ~ugar mills situated in the E.as-
tern Uttar Pradesh; and 

(C) whether it is a fact that the 
sugar jndustry is incurring an extra 
loss of 80-90 lakhs per year because 
of ,non-lifting of levy sugar stock in 
time by the F.e.I.? 

THE MINISTER OF STATE IN THE 
MINISTRY OIF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
The month-wise production Of sugar 
by 300 sugar mills (out of a total of 
307 installed mills) in the country 
which worloed during the current 
season 1979-80 is given below:-

Month 

October, 1979 . 

November, 1979 

December, 1979 

January, 1980:'. 

February, Ig80 . 

March, 1980 

April ,lg80 

May, 1980-' 

June, 1980 

Sugar 
produc-

tion 
(Lakh 

tonnes) 

0.2.2 

2.73 

,.69 

9.96 
8,,84-
6.15 

.2.4 1 

0·44 
0.,08' 
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(b) Out of the total allocation of 
24.15fl tonnes from East U. P. sugar 
mills fOr April, 1980, F.e.I. had lifted 
15,8'00 tonnes upto 25th June, 1980. 

(c) It is not possible to quantify 
-the losses, if any, being incurred by 
the Sl. g~r ind~stry bacause of any 
delay in lifting of levy sugar stock 
by the F.e. 1. 

~W( Rbt it M"',,,,l, q1~, ~to'{Ifm" 
~ ~ ~ """ 
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(if;) ~ ~ 1f)) tfM ~ fifi ~ 
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Malpractices in Food for WOlk 
PI+Dgramme 

4935. SHRI NAWAL KISHORE 
SHARMA: Win the Minister of 
RURAL RECONSTRUCTION be 
pleased to state: 

(a) whether Government have re-
ceived any complaints regarding mis-
use ()f Food for Work Programme 
frDm. any State; 

(b) if so, the particulars tbereM: 
and 

(c) what remedial measure, have 
~ ta.ken or proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWAMINATHAN): (a) and 
(b). Yes Sir. Complaints have been 
received regardjng some irregularities 
and malpractices in implementation of 
Food for Work Programme in some of 
the States. Most of tt:e3e s .... e of 
general nature and fall l:lroadly jn the 
following categories:-

(i) delay in supply of foodgrains 
and consequently in the paymert of 
wages of workers; 

(ii) selling of fooJ~rains in the 
open market by workers getting 
their full wages in foodgrains and 
also by contractors during the period 
when distribution of foodg'!"ains to 
workers thr0ugh thenl was not 
specifically banned. 

(iii) muster-rolls hav~ng IJf.en in-
flated by implementi.ng officers by 
entering fictitious names in some 
cases and ms-king less payment of 
wages to \vorkers in some other 
cases and tilereby indul~ing of 
supervisory staff in corruption; 

(iv) EXQcution of workn uY"der 
the Programme in a haphazaro 
manner without proper planning of 
the works. 

(c) The following remedial steps 
have been taken/are proposed to be 
taken:-

(i) Food Corporation of Ipdia 
have been flsl$:ed to JrI.ake available 
sufficient quantities of foodgrains at 
all their depots. Illstructions have 
also been issued to' the state Covts. 
to ensure thRt the paytr.. e;)t of wages 
of the workC:.r's is m~d~ 'within 9. 
week's time; 

(ll) the ex,_~tion of works under 
the food lor work programme by the 
«w:&tractors has eompletely been 
banned. It]s also propo:;:ed to re-
striet t)l.e payment of wag~s to 
workers to 3 Kg. per wur 1(er per! 




